
) 	
OANo4 67 of 2012,  

Utii,ji othtm & 

Order dated.: .30M1,2012. 

CORAv1 

H 'n bI 	Ijnjk -1cpihr utJl) 

\dh:: 	t 

appeiring for the R.epondcts, on wh"m a copy of this 0. A. 

has already been served. 

2. 	The contention of the apphcit is that he has 

been considered only ome, in whcb his case for 

compassionate appointmtni has been rej cctd because of want 

of vacancy. Ld. (.ounsel for the applicant hirther suhimts that 

as per DC)P&T 0,M. No. 14014/19/2002-Estt. (1)), thded 

05.05.20013, he is entthed to be c ..s•idcred thnce. Since he has 

been considered only once, he ought to have been considered 

for two more occasions. 

anJ.. 	S.f.'. appearmg fir the 

Respondents submits that he has no instruction in the matter. 



without entermg into the merit of this tase, we dispose of this 

O.A. with a direction to Respnn 	i.der the 2  

matter of the appticant rn terms of DU'l>&T O.M. No, 

4014/19/20024stt (D), dated O' OS.2003 and pass a 

as&'n.ed order under uii mai 	o the apphcant. The case of 

the appwant should be placed before the CRC in its next 

scheduicd meeting, if it has already not been considered 

thrice. 

5. 	;cnd copy of this order, aiong with copy of the 

O.A., to .R.epoident No.2 fr consideration. 
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